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CENTRALADI'AII'J ISTRATIVE TRIBUNAL
ALLAHABADBENCH: ALLAYA8 PD.-- -- -----

~iginal Application NO.55 of 2002.

All ahabad this the 24th day of April 2003.

Pradeep Kohli
Son of Madan Lal Kohli
~ s ide rrt Of 305, N~nakganj,
S~prl. Bazar, Jhans~.

• •••••• Applicant.

(By Advocate: Sri Rajeev Mishra)

Versus.

1. The Union of India
through tho General ll'lanager
Central Railway Kshatrapati Shivaji Terminal (C.S.T)
IvUmbai.

2. The Gener al J\1anager
Central Railway
Kshatrapati Shivaji Terminal (C.S.T)
MJmbai.

3. The Chief Personnel Officer,
CB nt...I!al Railwayc.s rr: rA.tmba~.

4. The Deput.y Chie f Fe rsonne 1 Off ieer
Central Railway
C. S. T Numbai.

5. The Divisional Rail tlaanager
Central Railway, Jhansi Division
Jhansi.

6. The Senior .Divisional .Fe.(sQnne 1 Off icer
Central a~lway Jhans~ D~v~sl.On
Jhansi.

7. Too Senior Ele c tr onic Data Proce ss ing NJanager (E.D.P. M)
Jhansi.

• •• 0, ••••• RespoIjdents.

(By kivocate : Sri K.P. Singh)

By this O.A., filed under secticn 19 of Administrative

Tribunals ACt 1985, the applicant has challenged the order

dated 10.09.2001 by which the applicant has been promoted

from Junior Data Entry Operator to Senior Data Entry Operator

and paste d at C.S. T (M) Off ice at Numbai. Against the
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aforesjid order, applicant had filed O.A. NO.1137 of 2001:.-

seeking direction from this Tribunal to respondents' to

post the applicant rat Jhansi, r e O.A. was disposed of on

04.12.2001 giv~ gliberty to the applicant to file

representation before G~~ral r&noger (F) central Railway

Mlobai C.S.T which has been considered and decided by

order dated 16.01.2002 which has also been challenged.

2. Lear ned counsel for the respondents h~ filed

counter affidavit, from perusal Of which it appears that~ the
}

applicant was appointed as Data Entry Operator on 27.08.1990.

He comple ted six months training. He was regularly posted

at Electronic Processing centre (In short E.D.P) M.lmbai

C.S.T. Subsequently applicant ~ :Z:equested for his transfer

at E.D.F. Jabalpur, h is request was accepted and applicant

was posted at Jabalpur on 21.08.1991. The applicant was
---"'-

again transferred from Jabalpur to Jhansi ~ ~is request

was accepted and he was transferred to Jhansi' on 23.10.1991.

On 27.09.1999 applicant filed a representation claiming his

seniority from the date he "joined as Data Entry £:perator and

also for p.t';omotion. The repre sentation of the applic ant was

examined by too ~adquarter" he has been given seniority

from the date he joined i.e., 27.08.1990, but he has been

posted as Senior Data Entry Operator at NUmbaiC.S.T.

It is the case Of the respondents that there is no post of

Senior Data Entry cperator at Jhansi and applicant could

not beaccoromodated there. General Manager (F) considered

the representation of the applicant from all angles and

re jected the Same vide order dated 16.01.2002.

30 Sri R. Y.ishra learned counsel for the applicant,

howeve.r, placed before Ire the order of Railway Board
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datej 15.02.1993 and submitted that it is incorrect to

say that Data Entr y (.,perato;-:t~~tt:n~t form a

cadre post, he has placed reliance on para raph No.1.4
'-\

of the note attached to the letter. However, it appears t:6"'"

~~v--
In co 12 at R.ailway BOard by this doc urrent, has laid down'-", ~
staffing pattern for compute.r activities from Divisional

~!F1)-f~Office to Zonal level office. It has been s aid

that the need for Data Entry Operators in the above

units should be min irneI and 'on line' operation

s'aoul d be deve loped as far example, EG1Cs and P. S

directly work for the terminals eliminating the need
CI.~~-.R.""" '<"-

for Data _ntry Operators. Thus pOlicy appeat~thM--"" oJ!r- V\

Divisional Leve L, the Data Entry Operators, should be

engaged for short time, urrt Ll, on lim~ oper atiu(l is de ve loped

and engagen.ent should be filled on thd bas Ls o: ex-cadre.
~~'""-No cadre has been suggested and &Si~1 sa far as the

~ I 1"'\ ~

Divi~ion is concerned. Thus the cl if!'}of the applicant ~ '-\

J;ia;l'd be :::: 1'" (::stir EdI~ he could be ace ormodate d in Jhansi

does not a pear to be cor re ct , aragraph 1.4 is only for
t:::.A-

Zonal Office, the Zonal Office k-~vailable to the ap Lic ant

is at Numbai and thus he has been ri",htly posted at I..urnbai

after r omot Lon ,

4. The second submission of the learned counsel for

the applicant is that while rejecting t.ho representation

of the applicant, it has been observed that he was illegally

transferred from ~,tlmbai to Jhansi and his lien continued

at LUQbai t.hou c h tho applicant has been re stored .to original

seniority froe. the date Of his appoirrtrre rrt as Data ':ntry
../'"A.

Operator, but the ch nCe?of promotion, .hic h appLi.c c.rrt

could not aVdil for wrong order, has not been considered

and no relief has be....n s.,:ranted from the date, his juniors

were r o rio te d in hi her sc lese It is submitted that the
~. ..A

order is totally silent on this question, to this



-4-
../'-- v-

exten-t;;~ the submission Of the learned counsel for the
o.A.....",

applicant appears to be correct.li the applicant was

transferred from M.lInbaito Jhansi under mistake then he

cannot be al Iowed to suffer for mistake committed by ......A....,

the Department. The respondents ought to hatV~onsidered

the chance of pr omct.Lonwhich was denied to him and the
~ ~ e- , "'-

juniors were promoted ~qhiS ,(~;. The applicant may

be given liberty to file a fresh representation which may
.•..'--

be considered and decided in accordance with rulo/>V'-

expeditiously_

5. The O.A. is accordingly disposed of finally with

liberty to applicant to make a representation before

Competent Authority raising grievance about the promotion
~~~ ~

which~ould not ~v~ durin_g the period he was serving al:::-v\
~.y~'-'.t.'~ ~fo-.l+--'~

Jhansi. For re st of i!zem r t ~£!',,,,tirderdeciding the representation
V\'

h 1 . . '\S.~ . t' dOf t e app ~cant/_ maJ.naJ.ne •

No order as to costs.

M:lnish/-


